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S.N.1`151ljk, J.C. . 
We have taken uo the two fiRs being MA 208 of 97 and 

MA 439 of 97 wherein the .etitionor has prayed  for  interim order, etc. 
in v iew or the order dated 30.5.97 whereby the earlier Bench 

of this Tribunal •assed an interim erder,the above appliction5 in 

our View is redundant and as such the aoti .e Miscellaneous AljCatjIfl3 
are rejected. 

2. 	 After 99jfl throu!h the OR the WQPliC2tion is admitted 

for adlud that ion. Regoondents to file rely with in 4 weeks and rejoinder 

if any be filed within 2 weeks thereafter. 1iatter to be listed by the 

Registry for hearing accsrdin to its chronolo!jcal position and on 
its o 	turn. 

/ 

V ICE_C H), JR 9AN 


